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Indian Administrative Serviirc*

■̂1103. S h r i M a h e sw a r  N a ik ; W ill 
thp  M in is te r  o f  Home AIT^ts b s  

p le a s e d  to  s la te :

(a ) whether Govornm cnt pruposo- 
to raise tho strength in Lhe recruit­
ment to Indian Adm inistrm ivf Scr 
vices;

(b ) if £0, on what considerations;

(c )  what is the normal anrual in- 
tako at present; and

(d ) to what strength it is proposi rl 
tc be  raised!

The Minister o f  Home \ffairs (Stiri 
LtU BabAdnr Shastri): {a l 10 (d i. The 
developm ental prog rain mcs o f the 
F ive Year Plans have nucessitatcd ex ­
pansion of the various Stall- 1 A.S, 
cadres. T o meet the shortage of 
personnel thus created in tho Statfj 
eadres, the Governmr'nt Iinv" 
up the annua! intakf' to l.A ?!.
The total intake i?: rultulat" ! fm thp 
basis of the actual requircrneni..; of the 
%arious Statex During li)!:l)- att 
an avorase 65 candidates were re­
cruited every year. The annual in* 
tr.ke has now been incren??'^! and it is 
proposed to recruit about I'd candi­
dates a year during thi: next few 
years.

Gypsum for Sindri Fertilir.er Factory

•1104. Shri D. C, Sharm:-t: W ill llio 
Minisli-r Ilf Step] and Heavy Iniliiilrirs 
be pleased to st;ilc:

(a ) whether a team of ih,' F ('ii;li/i ’ t 
Corpri’-ntinn o f India vi- '̂V'ri !1h ' 
gypsum sites in Ihe Kashmir 3ta 'c  to 
purchase gypsum from the Kashmir

MinsraJs Limited for  the Sindhri ferti- 
iiier factory; and

(b ) if so, the outcome of the team’s 
visit?

The Minister of Steel and Heavy 
iBdustrles (Shri C, Snbramanlaro):
(a) Yes, Sir.

(b ) The team has submitted a d e­
tailed report which is under ex ­
amination by the Fertiliser Coipor* 
ation o f India Limited.

Laccadive Islands and Miuicoy 
R e f l a t i o n s

•1105. Shri A. V , Ragti.tvau; Will 
the Minister of Home Aifalrs be
pieased to state:

(a ) whether thert? is :ii'.y jjroposal 
to amend the Laccadive I^Siintl!, and 
Minieoy Regulations (M adias Act 1 o f 
1912);

(b ) whetiier it is a fact that begar or 
forced labour can be enfcivcea I'l'der 
tho said regulatioriL and

(c ) whellier it is also a f ict that 
penal action can be taken for i. m - 
performance of a contract undci- the 
above regulation?

The Minister of Stale in the Minis­
try o f Horn" Aff.iirs fS*iri (a )
Yes.

(b ) No. The Res;u aiion .i'-es not 
directly provide fo r  enforcement of 
besor or forced labour,

(e) It is a fact that pennl action can 
be taken for  non-performance o l con­
tract o f personal service under 'iection 
P<2> o f the said Regulation

Iron Ore in Orissa

*1106 Shri Bhasrwat Jlia A iad: Will 
the Mini.'itcr of Mines and Fuel be 
plo^iscd to stato'

(al whether i1 i-; a (act that G ov­
ernment o f Orissa have been permit- 
led to start a Project ot its own tor 
the extraction of iron ore;

(b ) if so. on what conditions: and




